
^  ̂ CENTRAL AOhlNISTRATIVE TRIBUNAL
S  principal bench

OA NO. 909/2000

New Delhi, this 11th day of January 2001.
'Kie "mt Lakshml Swaminathan, vice Chalrmand)Hon ble sDirit. ua T^nnoi Mpmber (A)

Hon'ble Shri Govindan S Tampi, n.m

1  -hri Bilendar Ram S/o Sh. Nathuni Ram1.. ohri Kiicr.uci ^ Vijay Nagar,
r/0 A-657 F, oector XJ-,
Gaziabad.

Raj Kumar Sarsawat, o/o
Jagdish Prasad Sarsawat,
Village Banse, PO Nagora,
Distt. Mathura. Applicants

(By Advocate Shri S. K. Sawhney)

Vs

1. Union of India through
<o Chairman, Railway Board,

Rail Bhawan, New Delhi.

2. Chairman, Railway Recruitment Board,
Ajmer, Rajasthan.

3. General Manager (E)
Western Railway, Church Gate,
Munibai, MaharSastia.

Respondents.
(None for the Respondents)

0„R_D„E,„R„lQRALl

Hon ' ble Srat^^ Lakshmi Swaminathan^—VClJ)

Shri S.K. Sawhney,learned counsel for

applicant. None has appeared for respondents on the
last several days when the case was listed. We
further note that respondent No. 2 is the chairman

Railway Recruitment Board, Ajmer (Rajasthan). and
respondent No. 3 is the General Manager, Western

Railway, Mumbai. Perhaps, it is for this reason that
in spite of notices being issued to the respondents,

no reply has been filed so far.
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i#piApn©cl coun©^^ 1op
Shri S.K- sawhney, learnea

..e a:U.a.. ..a. ̂ ^ J;/;
Roard New Delhi has i-^uea

r-i-ni rman Railway Boara,Chairw'=^"? , ^ u;, .~

letter recently to the applicant with r^g
^ A-1 letter dated

grievances. We note from Annexure ^
,  by Respondent No.2 Chai.ma .

Railway Recruitment Board
ference has been made to the appUoatronreference na=> ofated

.  MO 1 in which they have otati^o
from applicant - ' -n+-ment

in case he is found eligible for
.ney Will be sending him the appointment le^

learned counsel submitssnriS.K. sawhney. learne

same situation applies to applicant ■ ■ ^
bs it is seen that the mam grievanceqrounds ic i

is that the respondents are tasingapplicants is tnar
in aiving effect to the pane,

unduly long time m givi ^
,  Kv the RRB Aimer, and denying themdeclared by tne

eppointments to the post of Superyisor CP Wav o
„,„loh they were selected yide letter dated 1 1 -

-  facts in OA 2650/9V,
+-haf in similar Taceso

We further note that
.  t-hp. aoplication vide

.,1 hrid disposed of tne app-l-hp Tribunal haa jx-m

s/asr dated 9-2.2000 by directing respondents 0 and
-ifi nrra made by fh.„

-  .j +-hp reoresentationo
R  to consider the ieP'«

rs -1 11 f to them

applicants and intimate the result
expeditiously- 3/-
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^  and rircumstances of the
3  In the facts ana

^  with the foUowing
case. t.e 0. Is disposed of
direction:-

,  ̂ 2 and 3 to have the matterRespondents 2 ^
. to the applications submitteo

examined with regard to „i„tment
c-t-a(=>ration for appointmem;

for consideraLJ.UM
bv the applicants t

-_r,r fP Wav) for which the>
for the posts of Supervisor (P-Wa..;

and as stated by thema: XX +-h(=. RRB Aimer, ana atoappeared before the RRB, , ,. k„
r, in 1997- This shall be-

placed in the Select Panel rn
^  rr-nths from the date of receipt

clone within two munths
of this order with intimation tocopy cr crii-

applicants -

No order as to costs

S Tampi^
Membe-ht a)

ovi

P
Patwal/

(Smt. Lakshmi Swaminathanj
V C (>-3)


